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1. Whether Re porters of local papers may be allowed to see 
the judgment ? 

2. To be referred to the Rep ter or not ? 

3. Whethti,r their Lordships w sh to se,_; the fair copy of the judgment 7,; 7  
4. Whether to be circulated o all other 3enohes 7 	1 
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CENT L ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH, 
AILkHABAD. 

0.A.No.1763 of 1992. 

Dr G. nesh Rai Applicant'. 

Versus 

of India 8 others 	Respondents: 

e MrtJustice UW;Srivastava,V 

UhioM 

Hon'b 

0 

(By Hon ible Mr„Justice U4.Srivastava,VX. 

The applicant was employed as Medical 

Office in the Ordnance Clothing Factory Hospital; 

ShahjehanP ur.. In the year 1987, there existed a large 

number of regular and permanent Vacancies of Medical 

Office s in the Ordnance Factories Hospital and the 

Union public Service Commission could not make 

select on and a requisition was made from the Employmert 

Exchan e for calling the names of the qualified 

and c petent Medical graduates. Several Medical 

Office s were appointed. The applicant was also 

given ppointment initially on adhoc basis and therr= 

after is adhoc appointment continued. Again it was 

extended for six months and it was termin3ted w.efl 
7:'3!88 

witb 

the aPP 

stating 

Officer 

The app 

stating 

on casu 

termina 

dated 1 

having 

re-appo 

as a fre 

nd the services of the applicant were terminate 
eat from that date': It appears that thereafter 

scant was issued a copy of order dated 23t3t$38 

that he was appointed as a Short Term Medical 

on the ^a y of Rs.22CC/- p.m. 	usual allowances. 

icant was again issued an order dated 8:9tte 
that his services as Short Term Medical Officer 

1 basis for a period of six months have been 

ed w:e:f.99:88.. Again he was issued a letter 

9.88 stating that the applicant's services 

en terminated wetie: 979,88, he can be 

ted as Medical Officer on short term basis 

h appointee on the same terms and conditions, 

He was a lso served with a copy of order dated 11'.3'.89 
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stating that the services cf the applicant said to be 

on casual basis for a period not exceeding six months 

have been terminated $001,ce 	1113%9'. This was done as 

the applicant's services again continued by issuing 

In appointsient order and this process continua! Lastly 

the services of the applicant were terminatee Interim 

order is still continuing to hold the post" Accordingly 

the respondents are directed to regularise the 

services drthe applicant with restrospective effect 

with consequential benefits instead of terminating 

his services treating the applicant's services on 

Short Term basis'. 

24; 	
Similar matter came before us for 

consideration in case No 7€77 of 1992 'Dr Bharat 

Ratan Vs, Uhion Of India 8 others' and we have 

made the foliating observations in that caseps 

"Accordingly, this application is allowed 
and respondents are directed to consider 
the case of the applicant for regularisation 

after perusing the Annual Confidential 
reports within a period of four months 
from the date of communication of this 
order: In case, in between the services 

of the applicant have been terminated, 
the same shall stand quashed. NO order 

as to costst.  

The same eider will hold good in the case 

of applicant also.With the *bore directions, the 

application stands disposed of finallyt 

VICE CHAIRMAN. MEMB (A) 
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